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Bhopal, the 23 March 2021

No. F A-3-61-2020-1-V (17).—In exercise of the powers conferred by sub-section (2) of Section | of the
Madhya Pradesh High Speed Diesel Upkar (Sanshodhan) Adhyadesh. 2021 (03 of 2021). (hereafter in this notitication
referred to as the said Adhyadesh). the State Government, hereby. appoints the 20th day of January 2018. as the date

-

on which the provision of Section 3 of the said Adhyadesh. shall be deemed to have come in to force.
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Provided that where a registered dealer has collected tax, contrary to this amendment, as per provision prevalent
prior to the date of publication of this notification, the same shall be deposited in Government Treasury and shall not
be refunded to such dealer.

By order and in the name of the.Governor of Madhya Pradesh,
R. P. SHRIVASTAVA, Dy. Secy.

ﬁm,mmﬁ;mammm.nwﬁmwm%ﬁﬁﬁw,%ﬁwﬁgﬁﬁammﬁm—zm



